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T.A.No., B44/87

dents., His name is not mentioned in the Cause List
today but who, according to records had filed the

Counter Affidavit in the WUrit Petition,

List for orders on 14-9-95,
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1Y THE HONBQLE HIGH CoURI oF JUDICATURE AT ALLAHABAD,

LUCKNOw BEhCH LUCKNOU.

WRIT PETITIHN 10 .. u_; [4 ‘
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IN THE HQN'BLu HIGH COURT oF ALLAHABAD,

LUuKNoW JUD CATURE. (/{ &

- WRIT PETITION No...../.0F 1981,

PETITIO N UNDER ARTICLE 226
OF THE COMSTITUTINN oF INDIA.

. Sri L.K.Chakraborty, son of Sri N.C.
) Lhakraborty, resident of L-7h2 Sector-C
Mananagar, Lucknows '
2. Ramesh fotlani son of Sri A;A.Totlani,‘
| 2L, Nazar Bagh, Lueknow. ‘
3. Ravindra Babuta, sonof Late Sri Lal Chand
: Babuta, resident of Shri leetan Ram Nagar,
Alambagh, Lucknqw. _
be AJlt Slngh son of Sardar Rnagép Singh, 352-8 '
Pratap Bhawam, Moti Nagar, Lucknow. '
' ........Petltloners.

versus '

1. Uninn of India, through the Secretéry,
Ministry of Communication, Post & lelegraph,
New Delhi. | _ ‘ |
2. Director Genera; Post & Telsgraph, Dak Tar
Bhawam, Parliament Street, New De lhi.
3. Chiet Bngineer, Post & Telegraph, Dak Tar
Bhamam, Parliament Street New Delhi.
h. (Superlntandlng Engineer, Post & leiegraph
Civil Tircle, Lucknow.-22690. |
| ee+es-0pposite Parﬁieef

SR esfeie i sl




The huﬁble'petition of the above named petitioner

- most respectfully showeth:-

1e That this writ petition is directed against the
procedure adopted by the FPost & lelegraph Department
*» : . in respéq# of the promotion of Junior'Engineers.
(Civil/Eléct.)Ato the post of the Assistant Enginser
o ’iGivil/Elect.5§ and the,validity of the proceduré
addpted in relation to the petitioners fof their promo-

tion by advancement is being challenged.

2 That the petitioners were appointed as 3ection’
Officers '(Civil), now known as Junior Engineers (Civil)
~  in Civil Enginecering 'iing of the Post & Telegraph

Department on ths various dates mentioned below:-

Petitloner Ho. 1 was appointed on 11.8.1972.
Petitioner,go. 2 was appointed on 27.12.1972.
‘Petitioner No. 3 was appointed on 19.4.1973, and

~Hi ' Petitioner No. 4 was appointed on 6.7.1973.

P 3. That all the petitioners have been working as
Junior Engineers. from the date of their appointment
uptil'now and their conduct, efficiency and integrity
has been above board, no adverse remarks have been .
madé iﬁ their confidential reports and none have been
comnunicated to them so far. In short,.tha petitioners
enjoy good reputation not only by efficiehcy;’conduct
and integrity but also by loyal service to ﬁhe

department all these yearse.

Lo fhat at the time when the petitioners wers

recruited Gothe Enginéering‘ﬁing of the Post & lelegraph
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Department, there were no rules in- force relating to

their service. In the absende of any statutory rules,

rtheir service matters were dealt with mostly on the

|
basis of analogy dramn from the Central Engineering

Service Clause II Recuitment Rules, 1954 which were
‘applicable to Junior Engineers of the Central Public
Wiorks Department but at no time waé there ény rule
br'Notifiéation in existence which may have specifically
méde‘those rﬁies applicable to the Section Officers
(Civil) now known as -Junior Engineers (Civil). The
bractiée of phe Department was.that Seétion 6ffigers
were promoted to.thepost of ‘Assistant Engineers (Civil)

on the basis of seniority subject to the rejecﬁibn

- of the unfit. As a matter of practice, only those

Sections 0fficers who had put in 8 years oi‘%ervige
were generally promoted, tut there was no such hard

and fast rule, and it depended on the number and

nature of vacancies that were available for promotion.

5.'  That in 1976, service ruies concerning the
Junior Engineers (Civil) of the Engineering iing of
ﬁhe Pdsts& Telegréphs Départﬁent were made which were
promulgated throwgh a Notification dated 9th September,
1976'gnd are known as the Post and Telegraph:CiVil
Engineering (Civil Gézétted Officers) Reamitment Rules,

1976+ A true copy of the said Rules with extract of

its Schedule is ANNEX URL No.1._to thls Writ petltlon.

S That Rule 1 (2) of thesaid Ruless provided that
the same would comé into force from the date of its
publication in the official Gazette but as regards

the application to the post of Assistant BExecutive
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That Ryle 2 provided that the said Rules Would‘
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posts and the scales of pay as well as the method of

recrul‘cment and age limit and quallflcatlons etc. of
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L to 12 of the ¢ chedule.Rule 5 provided for appoint
.belng requ;red Compulsorily to serve in the Der
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posts by the Central Govermment in consulta::jnozl
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filled up by direct recruitment through the combing-
Engineering Services examination conducted by the

Union Public Service Commission amd the remaining 50%
woﬁld be filled up by advancement that is, by promotidn;
of Junior Engineers (Civl) who had qualified in the
departmental examination ;nd had rendered not léss than
8 years oféservice inthe grade after appointment thereto

on a regular basis.

9; That the petitioners have put in 8 years of
service on a regularbasié without break aé’WOuld.appear
frenrthe datés of their regular appointment given in
para 2 of thls petltlon.,lhe petitioners are, thereforé,
eligible for promotion Go the post of A381stant‘Engineer
(Civil). ‘

-

10. That &s the petitioners had‘been recruited much
before the coming into force of the 1976 rules, they
vould be governed by the second explanatofy menorandum

!

attached to the Schedule which says:

2. 1t is hereby certified that giving retrospec-

tive effect to the aforemeptioned recruitment
rules would not prejudicially affect the right -

of any person already in service.”

- 11 That the petitioners submit‘that the rules which

came into force in 1976 when they were already .in service
have to be applied mutatis mutandis in a mamer as not
to prejudicially affect their rights to promotion. In

this view of the matter, as regards ‘the Junior Engineers

“who had been receuited on a regular basis prior to the

coming into force of the rules, became eligible for |
’ )

promotion . only upon completion of 8 years of service

in the grade, and were not required to pass any
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5.

departmental examination. Thus the rule has to be

applied in the manner indicated by the explanatory

memorandum,‘énd therefore the petitioners cahnot,be
requlred to appear at any departmental examination

as env1aabed by column 10 of the bchedule.

\

12.  That inthe past the Chief Engineer (Civil) by

his ofder No. 41=35/76-3T@-1 dated 7th Jan&éry, ;978
ordered that for the purposes df ;egulafisations of
the cadres of the Assistant Engineers (Civil/Elect.)
it had been decided in‘éonsultationvviéh tha Departﬁent'
of Persomnel Affairs ani the Union Public Service
Commission that the departmental Qualiﬁying'examination
proviged fo? any recrultment rules may be held only

orally. In the said order it was provided that all

Junior Engineers who had completed 8 years of service

on 31.12.1977 were eligible for promotion by the
ﬁepartmental promotlon Commlttee upon their pa381ng the
orql examlnatlon only. A true copy of Lhe sald order

dated 7th Jamuary, 1978 is XNNEAUR” RO 2. to this

wr it petltlon.

13 That 317 Junibr Engineers whohad put in & years .

of service on that date appeared inthe oral test, and

all of them were considered to be successful and were

A3

allowed to appear before the departmental promotion

Committee for being considered for promotion.

14 That it is submitted that in view of the Second

explanatory memorandun to the Schedule, as well as Rule_

7 of the Rules, those who were already in service and

had put in & years of service were given the relazation
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" oral test held in Jamiary, 1978 when they had not 

It

_
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from apbearing‘in the departmental qdalifiing examination
by way of a written test. Thus the authorities had ,
considered that in case of all those persons who were :
alréédy in service when the departmental rules came

into force; they were to be given relaxation from

appearing at the written examination.

15 That a _wfitten departmental examination for
Juhior Engineérs blml/nlect ) was announced to be |
made in Jamuary, 1973 throu&h officé letter lo. 41/13/
77-31G=1 /(PD) dated 2142.1978.411 Junior ! Engineers
whohad completed only 5 years of gerv1ce in the grade
on reﬂular basis on 1.11.1928 were con31dered to be
eligible to take this ezamlnatlon. it .is noteworthy
that_eVen‘those who had nct completed-ﬁ years ol

qualifying service were allowed to take the examination

Those persons who'had apbeared only in an oral test
in January, 1978 but were not selec%ed by the Depart-
mental Promot ion Commitﬁeevin Februaryﬁﬂarch, 1978
were Qriginally asked to.appear again in the written
departmental examinatibﬁ; but subséquently they were
given relaxation, and were considered Uo be qualified

for reconsideration on the basis of their earlier

passed,the written test, This was done under order lNo

1/13/77-CiG dated 3841979 issued by the Assisvant

Director General (CW), o A troe copf of thv sald orde

e AL T 3 to this ypi:
v

ptbltlQﬂe
16
D ﬁha
Won 5
ap "
pha?‘ th tn p@l S(:ll Oi
iS menti I' lQV t Annuyur
o
. Qed in 44121« h y e NO. 3 .
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to make regular promotLons to the grade of A551s ant
Engineer (Civil and Zlect ) expedltlously, after the
promulgatlon of the receu¢cment rules, it was decmded
in January, 1978 that the deg__g}rtmt,ntal examination
may be substituted by an éréfutest,'and all those Junior
Ehvinéers who haﬂ appeared aé the séid oral test were
declared ‘o h&ve qualxied inthe same and thus became
eligible for COﬁ51deratlon for promotlgm by the ﬁupart-
mental promotion Committee in february/iarcn, 1978
A select panel was prepared on?ﬁhe recomnendat ion

of the Departmehtal' Promotion vommittee against the

available vacanciles and orders of promotlon were

acccrdlnglv issued to some of the Junilor, anglneers

who had qualified in the oral departmental examination;
qoma\bf‘the‘Junior Engineers wuho had qualified inthe
oral test were not included in’ the pronotlon panel by
the Deparbmental Promotion Committee. Again on 214741978
a written departmental examination for Junior hnglneers
was announced and all of them wiohad completed 5

years of service were eligible to take the examlnation.
The junior E nglneers who Imd appeared and quallfled

in the oral test in Jamary, 1978 but were not selected

’ by the Departmental Promotion Committee in February/

March, 1978 were required to appear in the proposed
written départmental examination 1rrespect1ve of the
fact that theyvhad earlier qualified in the oral test
held in Januar&,‘197é. Some representatigns were
received agalnst the de01olon irom the Junior Enginesrs

and writ petitions vere also fllad by some of the
Junior Enginsers in the lefn COUI b of "'&dl” f

‘ a )
i atis, Under - ady ualcutta
wrltten dep °rS of ¢ 058 Coypt |

am
nati
on hgg b een st
- e,



Thereafter the department,decided that all the Junior
Enginesrs whohad appeared for the oral test in January
1978 havlna qualified in the test would not be required
to appear in the erttpn departmental quallIYlng

,  examination and would be eligible for consideration

for promotion by the departmental Pmwmotion Committee.

©R7 . That it is clear that in the past, ﬁhe service
Rules of 1976 were never made applicable to all those
persons whohad been in service before the promulgation
of the service Rules in 1976. It is subnitted that it
is discriminétory and without any retional basis to
have applisd one set of principles to persons who
were similarly situated and had.appeared in the 1978
| oral tesf and apply ampther set Qf principles to the
Junior Engineers who.wereralready in servicé ﬁefore
.LL the %erﬁice Rules of 1976 had come into force but
| bgcame eligible for promotion after 1978 by putting
in the requisite 8 years' of qualifying service. There
~ . - is no ratisnal basis for#plgcing them in the two
catagordes. The same relaxation could be available to
T : i thppetxtloners whlch was avallable to those wygo had
appeared in January, 1978 for promotione

/.

/o . | | ‘
/AR \Sg\ 18 That whereas the explanatory memorandum to the
9/ ?3) | Rules of 1976 had clearly provided that ths Rules

' | [4‘ / * would not be applled to the preJudlce of persons already

in servidx, the op0051ta parules are maklnﬂ mlcro-cla351

fication of the same by creatlng two classes’ w1th1n
- , the single class of emp;oyees_mho‘had been in serwvice
%;Z// prior to 1976. -The classification is of those who /

had begn bérmitﬁed to appear Wi thout passing written
e
. g e T

ST
-~
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23 and 24th

on October,

Elect.
t bnglneer (Civd/ , ) ane
stter is ANNEXLURE NQ'.t

19814 A trus ¢ opy of the said le

to this writpet itione

the afo*esald dec:'.smon

22  That aocord:mg to
o the Junlgr

& felagraph Departments v

vaken by the Post
al exanlnatlgn in

Engineer who had appeared for or

or February, 1978 need not appear in the

fon smce they were deeted to

January
coming wrltten examina
have qualified for the promotisn. It would there fore,
appear that different conditidns have been léid:
for promotisn to the post of Assistantfngineer from
amongst the Junlqr Engineers who were simllarlv R

s;tuatgd,.whlle some of the Junior Engineers would be

considered’eligible for.prométion‘without passing
the requisite?written examinatign, whilﬂvin the case
of the petitisrers it is obligatory in te said . orde
to pass. a wrltten examlnatlon 1n order to acquire

B ellglblllty for promotlon The sald scheme or order
is thMrefore dlscrmmlnatory and is Viplative of the

Articles 14 amg 16 of the Constitltion of India.

23 That the decision Contained in Anne:;ure b ab
is prejudicial to the interest of the petitioners
as they had already cqmp;eted 8 years of service on
1.10,1981. The petiti¢nefs.hadtalready Been denied
the qppgrtunity of beihg‘prﬁmoted earlier when othe
persons who‘ﬁere Junior to them or were npt even.
eligible atthat . time were allowed to appear in the
oral examination and hayiﬁg nét been given the bene
of not appearing again before the Departmental

Promotion Committes without pa551ng the written tes
‘ /
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‘ 1981 is being ¢1led as ANNEXUBE NQ.Q. te this writ

25

e | That even as late as 31.8 1981-the opposite

parties have promoted three other Junior bngmneels

to appear before the Departmental Pramotion Committee

withott passlng the written test. A true copy of

(17=- A ) /S B.P & IND/9124-8l dated 3148,

petition.

1hat the petitlnnere submlt thatthe opposite
parﬁies have notliyed that the Departmental wrltuen
‘tI:eSt would be held on 23rd and 2Ath of octbber,1981 .

.olnce the petitioners clanm that ’chey are not

" required to appear at the said ekaminat:u;n, they

have neltner filled up tneJr appllccxtlons nor intend

Bo appear in that examlnatlon. It is submitted that

the necessary ordez‘s may be passed in this respect
uii:.clem'.ly before that date so that the petitioner
may be able to re-'g;ula’ce the ir tfuture plan regarding
- their promotions. The writ.tenrtestris beiﬁg he 14
‘ for the first time as e:%ernptions had been given to
all the candidates in the previous orders. The
petitiocners were also in service in the year &976
and are qualified for promotion and are in the sam
eategory as those Bor whom exemptions had been éra
and were not required to appear in the written tes
No written test has been taken in the case. of any

candidate in any previous year.

26 That under the circumstﬁnces the petitiener
have no other remedy but to approach this Hon'ble
Court for reliefs, and they are filing this writ
Petlulon among others on the follow:mg

i
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-6ROUNDS-

A Because the order réquiring the petitioners to
appear and pass at the written test in otder
"'.t‘oi_ciualify fof prémdtion as Aséistgnt Engirieér_‘
is arbitrary and inviplativx of Articles 14
and 16 of the anstituﬁion of India when the
persons similarly situated have been exempted

from the same.

B. Becaﬁse in view of the provisions of the
éxplénatory note to Jchedule apf_:ached to the
post and Telegraph Civi.l Engineers '(Giv'il_
'Gazettgdl Qi_fificefs) ﬁgceuit_ment Rule;, 1976, the
same are not applicable to the petitioners '

.ly | and they cannot be subjected to appear at the
| ~written pest. - i

‘;
AL,
<
-

Because the Recruitment rules of 1976 could not
be given retrospeC"cive effect to the pfejudice

{
‘vr o of the petitiomners.

D. Because no written eﬁamination- for promotion
f@the_post of Assistant Engineer could be forced
on the petitioners who were: already in service
in the year 1976 and could not be subjected to
the requirements of thevziéw rules in view of

the exemptions contained in the rules themselves
Q«} : . The petitioners, i;herefore pray as uander:=

(1) *hat a writ, order or direction inthe nature

- ;
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" of certiorari may be issued quashing the orders |

of the Superintending Engineer dated 2th .
| !

July, 1981 contained in Annexure Noe le
(ii) ‘i‘hat a Writ, order or direction inthe nature
*j: I ' T of mandamus may be issued to the ~oppos 1te
parties commanding ‘them to consider the
,( : “ | pet:.tlnnars for promotlon before the Departmental

Promotlnn Committee for the post of Assistant i

. |

)‘ o | ~ Engineers by advancament from amongst Junior |
Eng;‘:.neers for requiri.ng them to appear at any

‘written test.

{(iii) Such other writ, order or direction may be'
" issued as may be d_eemed: just or proper in the

circumstances of the case.

L2

{iv) that costs of the writ petition may be awarded

VC 62,\7/ - L ‘ Lo tne petltloners against the opposa.te parties
|
AN Lucknow,Dated. ( .h.m 'HUR ) ’
S - Adv oC ate. ‘

Sept..21 ,1981. COUNSEL FoR THE PETLITIONERS.
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IN THE H{I 'BLE HIGH COURT OF ALLAHABAD,

JRIC PETICION HOwweoren - O

ASri_T.K.Chakfaborty and others.

Union of Ihdia and others.

LUCKIOw JUDICATURE.

19814 Tt S

..o Petitioners. -
., Versus ~
: “ !

....0pposite parties.

,,,,,,,,,,,,,,,
\\\\\\\

GO VERIMENT OF INDIA. \
GINISTRY OF CQMUNICGATIO S
(P05TS & TELEGRAPHS S0ARD

WO TL R wTrn\ | | - '
SSESSEESSS Yew Delhi, the 9th Sept.1976.

; In evercise of the powers conferred §§
by the proviso to Artiqle 309 of the Constitutidn, |

the presigtent hereby makes the followkng rules, nam

title and cOmmencement -

1o

L2]
o
: ct

(1) these rulﬂs may becalled and posts and telpgrap

Civil EngLnaerlng ? ivil Gazetted Ofilberu)

Recruitmernt Rules, 1976. -
(2) They shall come into force on the date of their
 publication in the 0fficial Gazetle.

Providad thgt in their applicatioﬁ'to the post
) and Assis®

~

of Assiscant Executive Engineer (Civil



oy

Engineer (b1v1i) specified in Column I of the bchedulﬂ
annexed hereto, thay shall be deemea to have come

into force onvtne 21st day of February, 1976.

2e AppllcatLon.

5 . ' ’ Lh@oe rules Qh;Ll apply to the posts sp30111ed in

column 1 of the chmquled aforesald.

.ﬂ(7. | , - 3. l%SSlflCaulon of Do & ts and scalms oi DA YVE~

The cla531f1catxor of post and uhe scales ox pay
f‘*(‘ ‘ atLachad tnereto shall be as spe01i1ed in columns
2 and 3 of the said ocheduie.

L.Method of recruitment to the said posts age limit,
qualifications and other matters connected therewith.
shall be as sp901fled in column 4 uo 12 of the said -

schudule.

5. LLablllty to serve in Dgipnce Services or posts in

- CONNECEionwish Defence of Ingia:-

‘“‘  B o : Any person appointed/to/the &ervice on or after the
.‘ | ' - commencement of these rules, shagll, if so required,
3\ : be liable to serve in any Defence service orpés%ﬁ
~conhectedIWith theDefence of India for s period of
not less than four years including the pericd spent

on training, if any:-

Prpvided that such person:-

(a) shall not be reyuired to serve as aforesaid
after the‘exbiry of ten years from the date of
appointment:-

(b) shall mot ordinarily be required to serve as

éfbresaid after attaining the age of *forpy yearsa




’

O

X - 7.

8

‘notified in respect of each categorys

6

-3- 4 )
Disqualifications:-

~ No person.

{(a) whohas entered into or COntracted a marrlage

with a person having a spouse living, or

(b§ who, having a spouse liung, hase@hered into

,4~,

or conbracted a marria;ge w1th any person.
shall be eligible for appointment to the said posts.

provided that the Central Govermment may, if
satisfied that such marriage is‘permisshme under the
personal law applicable tosuch person and the other
party to the marrlage and there are other: grounds

for so doing,,exempt any person fromu the_operaplon

of this rule.
Power to relax..

“here theCentral Govermment is of the opinion that
it 1s necasqary or expedient so todo it may, by order
iorreasons to be recorded in writing and in COnsulta

tion with the Union Public Service Comm1351on, relax

any of the provisions of the rules with respect to

any class or category of persons or posts.

Saving:=-

Nothing in these rules shall affectlreservationé
and other concessions required to be provided for
the Scheduled castes and’the Scheduled triabes and
other special categories of persons in accordance

with the orders issued by the Heneral Government

e

from tlme totime in this re»ard or aa may fngm tlm;
to time be ndslfied in thss behalf by the Govern-

ment, to the extent and subject to the conditions
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IN THE HoN LE HIGH COURT o¥ ALLAHABAD,

' LUuhNOu JUDI«ALUT&

WRIT PETITION M0 vs.... QF1987.

“ri T.K.Chakraborty andothers. -..-.€3lLLonelS.
. _ Versus
Unlon of India and otners.l . es..0pposite parties.
; SRk |

indlan POSTS & TthGR&de DuPAuﬂhENT
'(bIVIa JINu) |

’ ' Dak Tar Bhawan,
?arliameht Street,
) ) : Wew Qel&i-f10002,
No. 41~35/75-STG-I ' bated the 7th Jan. 1978.

- The qﬁéstioh of regularisation of the cadrés bf
.A.n. kblVll/El@ct has beeh ﬁnder Consideration in

consultatlon with the D. o.P. & A.R. gnd U.P.S.C, Ib has

.beam decided that 1nv1ew of the need to regularlse the

thé‘cadre of 4.E. {Civil/Elect) expeditiously, the
Departmen tal qualifying éxaminétion provided for in the
recruitment Rules for the Grade of A.E. (Civil/Elact) .

may be héldoraily this time only. The Boards as per-

‘détails given below are hereby ordered for holding the

above examination orally:-



PR

Circle for which examinagtion

to be conducted.

e 2o

i-l'o

Re

' JOE./f,!}..E.(

oA e e -

Bombay I and S.E. Bombay-I1I

S.E. Hadras and 2.E. Bangalore.

Bhopal and S.E. Lucknow.

Calcutta and S.E. Shillong.

New Delhi and S.E. (Arbi.)

(€3]
&

(JE/AE (Electrical)

BOf“lbay .

Civil) |

S.E. (Elect.) Bombay and Z.E. (E},

,,,,,,,,,,,,,,

Bembay Civil Circle I & II,

Ahmedabad and S .SW, Bombay.

Civil Uircle, Hyderabad,

Madras and Bangalore.
Livil Uircles, Lucknow
and Bhopal..

Civil Circles Calcutta-I

I & II and Shillong.

Civil Circles Hew Delhi

and Ambala, $SW-I & II.

Elec. Circles, Hembay

and Calcuttage.

Blec. Circles, New

Delhi and Airconditioning.

‘The senior S.E. in tHeBoard will act as Chairman of

theBoard.

The Board may hold examination at such places. as

Al
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=expeditiously. They will ensure that the examination
is of the same standard and covers the entire syllabus

as laid down in the Recultment Rules.

4o The examinations may be held from 16.1.1978 onwards and
the reamult thereof should reach the C.E. (Civil) by
21.1.1978. -

i
/
- 5

5. 1t must be ensured that all the J.Es.who have
completed/S yeérs_service on 31.12.1977 including
those who are'officiating as A.E. (u1v1l/hlecur1cal)

on ad hoc ba51s are ezamined by uhe anTd.

sd/- K.D. Bali.
;Chief Ehginéer (Civil) 6.1.78

CSeE. ﬁombay~i & II.

-—
.

ST (C) Madras and Bangalore.

5

- 3 S.Es.'(c)' Bhopal and Lucknow.
e 3,Bs. (b1v1l} Calcutta end Shillong.
;J‘ 5, 3.Es. %C), New Delhi and §.E. iﬁrb;tration)
6. 5B (ﬁléct.) Bombay and &,B. (EleCt), %omgay.
7. 9.E. '1 5 Delhi and E.E. (Elect;j Delhi.
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IN THE HoW'BLE HIGH CoURT OF ALLAH/ BAD,
LUuKN)“ JUDiDAiURE "

LJRLT P Tlflql‘ l‘j@o-ooooco\;F 1981' '

ﬁ”(’ ' sri L.K.Chakraborty and others. oo Fetitioners.
Versus

Union of India and others. . ...0pposite parties.
INDIAN Po3TS AND TEZEGRAPHS DEPARTMENT

CIVIL WRING GAZETTED. |
Room no. 508,
;x\ ' Sanchar 3hawan
| | iVewyil)elh:i.. Te

) No. 41/13/77-CHG © Dated the 3.8.79.

TO ’A . - . .
1) ALL 5BASSis. P.&.T Vivil Gircles,
©2) A11 SBs, P.2T Blectrical ircles. |
3). 3B (Flect.), B.& T 4/C Circle, New Delhi.
Subjeci:é Départmeﬁtal quélifying examination for

promotion to the grade of A.E. (Civil) /

{Elect) inthe P.& T uivil‘ﬁing}
~ ‘the recruitmerns rules in the Civil and Blectrical
Branches of the P.& T Civil wing prbvide a departmental
qualllylng examination for J.Bs.(Civil)/Elect) for
&;Z// : promotLon to the grade of AES (ulVLl)/LlECt )'“he Syllabl
| for these examinatioms were‘announced vide this office

letteks No. 41/7/75-5Th I dated 25.7.75 and 41/7/75-STA
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! 5 o | -

I dated 20.8.75 for Eleccurieal and Civil Branches

rgspecbively.

2. Inview of the need.ﬁo.make‘rééular ?romotion to
the grade of AE'(Uivil)/ﬁl@ct) expeditigusly after the
P promulgaﬁian of fécruiﬁmént rLles, it was deéided in
Jen'! 78 that the departmehbal examination may be substi-
"tutéd oy an "oral Teétﬂ as one time relaxation.The
orders to this effect ﬁefe_issued by this ofﬁicg letter
No. h1/35/76—3TG J'dated 7-1=78 ahd the‘oral test vias
held forall eligible JES. All those JES vh ohad appeared
for the said oral test, were declared to have qualified

inths same and thus became eligible forconsideration

for promotion by theDPG.

| 3. ‘The DPC for coniidgring_regular promotion to the
.;X\ gfade of AE(Civil)/¢Zlect) was heldﬁin ¥eb/March&78
| | | with the JEs'whohédmdualified in the said oral departmenta.
examinationethe select pancl was prapared on fhe
. | regommendations of the DPC against the available vacancies
.and orderé of Qromotioanere’accordingly issued. Sbme
JEs (Civil)/Elect) who had qualified inthe oral depart-
fméntél'exa&inatioﬁ, but were not placed in the select
panel prepared by the said DPC were hot promoted on

regular basis to thegrade of AE (C)/(E).

Le A written departmental examimtion for JBs (C) /

(& )was announced inthis office letter lio. h1/13/77-$TG I
| (Pt) dated 21.7.78. ALl JBs (Civil/Elect) who completed
‘ajzl//" | fivé years of service in the grade on'regular basis on
1.11.78 were eligible to take this examinatisn. The JES

,(Civil)/Eleét) who had appeared. an qualified in the oral

test in JangAry, 78 but were not selected by the

O et b R - v~




irrespective of the fact tnat

.;L(

DPC held in Feb/March 197&3‘ were required Lo appear

anhe pTOPOSud writben department examination,
they had earlier
oral tesb huld in Jan. 78. Clarifi-

qualified inthe
e letter No’ 41/;3/77« y

cabion was issued in bﬂl& offlc
5TC L {Pt) dabed 2;,.08 78

5 Representations were received against the decision
r the oral test
d

from omedES wito had earlier appeared fo

1nthat. Wrlb petluxgns wer: also file

gnd qualified
tta and

oy some Jn in the Hlﬁh bourta of iadras, talcu

Delhi. Sta yal orders against COnductlnw the written

-departmenuul exanimtion tlll the decision on the writ I

petitions have been given in these Hlvn Courts.

6., ‘ha matter has been recomsigered by this Departme
and it has-been desided that since ail the JEs who had
appeared Ifor the oral test in Jan. 78 nad qualified 1'
the said test. They'wdbld not therefore be required t«
qppear again in the written departmental qualifying
examinatLon. ”hay wouldbe wmnsidered to be qualifieq

officials for conslderation by the DPCs for promotiof

to the prade of AE i Civil /\Llcct.)

7. The Heads of Civil/Elect. Circles etc. are the
.requiréd to kegp regdy the lists'containing the nmng
of those JES mho had actual¥ appeared in the oral tj
held in Jan.“1978. Copy of these‘lists should be se
to this office for informatisn and record. It wouldy

useful at the time of convening the DPCfor cosideri}

the name of officers for promotion to the grade of



-

$: 1,ac‘or 1,(:8.1)
stal/ telec i

n *90
vaofkln( i
a(',ued aﬂﬁ mamt

would be COHe

the d'al Lest earllaf-v |

agee
8. The .rece xpt of thls 1letber may please e ackno\«l ags

The Hindi version will folloW«

od/- (B. DJung) B
Assistt. Director Ceneral ‘(C"‘f‘i');{f'

- Copy forwarded to:-

1o 2,00 I/E.0.IT to CB (G) P o&T Dlrec‘ooraue.

2. P.3. to Mememoer (4) Sr. PJde to CE \b}.

3. A11 notlce 5oards in’che Dir'ectrraté.

= - (S.S.T\/Iaharishi)

Section 0fficer (Cy) |

Copy to all EES /sy

. -

for informat inn & circulation.




24

{/ : INTHE HON'B&E HIGH COURT of ALLﬁ{ABAD,

: Lucm\m JUDIuATURE

WRITPETITION NOeeoosnes OF 1 081,

"/
jls
A o o ~ .
r Sri f.K bhakrabgrty and oﬁhers. veeessPeblitbionerse
~ ' R _ versus ”
N Union of India and others. " veese0pposite Partiese
. . "’:'d“. 5 BRI A REGIS TERED- .. _ B
AHNEXURE O woolso
INDLIAN POSIS- ARD ”“lEGhAPHo DEPARTMENT
S (uI'V..L Ehsc;mmhﬁme m.u)
No. 16 (17-4) \/6E & TED/9128-8L Daued 31 -8.81.
\ OFFICE ORDER.
o Inpursuance of the irisﬁruction corb ained in
- Du0e Po & T. New Delhi lot of No- 25/8/8OTND dte. 28.8.81
ey
- it has been dec:.ded to hold oral anmlnatlon in

. respect of the folleing oIllClals for promotion to
e - .
the cadre of Asstt. ﬁn@.neerlng (u)

geNoe Name oﬂbecignation. office to whlch attached.;
1. Sh. RaIn LOk. Core So&) OX\’OI Hew Delhio
J.Co. (Adhoc) ” | |
/ 2. Sh. Nihal Chand. Civil Division No.IIL,

Jr. Englneer (Civil) . Delhi.

]

‘ |
: !
_ o

|

]

i

]

|

)

-+ 3. S5h. Lal Chend Machya. .
: ‘ _ ST vivil ¢ircle, Jaipur.

. | Asstte. Engineer (adhoc) -
the oral exam will be peld in this office on

18,9081 at 3,00 P, Theexamination will be of the sg

1
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standard and will cover the syllabus as laid down in

the recrultment ru.lss for promotion from Jr. Eng;’ineer'
(C lVll) to Asstt. Engineer (u:.v:Ll) ihe officials

may be directed to appear 1n the san.d examination.

SSWI/EA/@iII
ud/~ Illeglble - 5d=-
S 31.8. ~ (W.8.dain)
| Gnief Superintending Englneers
For Civil Circle |

Copy Toi-

1. 'The b.G. P &'lf New Delhi with eref. ’60 his letter ﬁo.
26/8/80 GG at. 28.8.81. o
2. 'The Suptdg. Surveyor of Works I, P.& TVivil New Del
3. The Executive Engineer. Po& T Civil pr. No. III,New
De-L‘ll . | L . . -
Le The :;upermtendlng hngneer, P& T Civil ﬁr. No. II£
' N;’Lvil Circle Jaipur. I |
5. officils cofacérmd throtigh their respective offices
 8d/- Superintending Gngineer.
| P T (C) |
' TRUE COPIES. o
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JUDICATURE AT ALLAHABAD,

/~ |  IN THE Hoh‘BLh HIGH CURT of
j ‘ " : o LUuhNOw ﬁmNGH LUCKan.

gRIT PETITION WO esossosssedf 1981.

\

V Srl T.K .Chakrabo ty and others. ssee JLetltliofl'Se.

Versus ' o |
. Opposite parties.

Union of India and otherse

4ot
1, 0dp lpndo ataste ofs
SRR IR

Amggmgmm
A POSTS AND: ThLEGRAPHS DEPAuTMENT. ,

: ) INDI
Mi (i:.v::,l wng;,neerlng s‘ﬂmg) o
I . ‘- 81
To- 2(16 /oept. Lko./2799 " Dated July 2hth
| P& T Civil Circle
Lucknow 226007

To S
1. The postmaster Generale
) © §.P. Uircls Ludnows |
2. The Gereral i;ﬁanager Telecom.
U.P. Circle Lucknow.

o o 3. The General Manager Telephones.
3, ' , Kanpur. 7
. ke All Diredtor Telecan.

under U.P.Telecom, Circle.
5. 'All Director postal Services.

under U.P.' Posta; Circle. »
6 - The District Managér vTeleph‘oss.

Luckno"w & Agra.

7. All Ews (Vivil) &(Elect.) and S.W.
 under P.& T Ci’vierircle; Lucknoifé.
8., AlL Depts /DepS/SoPos/bDoS -
| . an. . ()ll" .
62\7/ under cle | ' )
bub;ect - Depaftmen’cal quallfymg examinatgon for

pr_91110tlon to 'the grade o.f.‘_Asstt. Engineer Ui

. Blect. in P.&P Uivil Z-éfing.




‘ | ~ o 3

S o

! - lhe UG, Po& L. has dec1ded to hold a departmental
. | on tothe grade of A. E.

allfy'lng, exam:.na'cion forpromom
The examlnatlgn will

) /Elect. inP.& T Givil iiing.

(Uivil
be held in Qct. 981. fhe detailed time table of the

eAamlnatlon will be as follows.

Pay & Date. Hours (L.S.Ls)

paper. Subaect. , \ES ! |
10 Aol“iotc 1000 Pi‘l(

' )/\ | 1. igrks prodedure & ' éjrid.g.y the |
o chounts. 23rd 0ct. 81 | |
1 e mngmeerlng—l - =do= 2 Pdi. ?9 5 Pl
(’ ' .3: nnglneerlng i1 Saﬁ@rday, the 10 Ad.to 1400 Pl
L (Design.) \ 2ith oct. 81

2 . o .
B 2. The Dyllabus for the exapination as announced by the

D.G. P.T. vide letter Yo L1/7/75 SIC Idated 20. 8.76 for

i

civil J.Bs. is appended herewn.th.

3e All J.Es. ulVll/nlact. who complane 5 years of

sgrvmceas J.BEe ClVll/ﬁleth on regular basis as On 110,
DY 1981 will beeleigiblé';g take the examinabion.
B, ALl Asstt. Englmers Uivil /Elect. Working on adhoc
basis will be eligibls‘to'thke the examination subjéct
the conditionthat they have put in not less than five
[ | service as on 1.10.81 as J.E. (vivil)/Elect. including
’~the-servic§ rendered by them aé'AE Ciyil /Eléct. on ad
basis. Howéver, the J«Es. who had appeared for orai
examination in Jan./Rebg 78, heed not appear inthis
written examination éince they are deemed tb have

qualified for the promotion.

5. Regular promstion t the gradeof Asstt. Engineer,
Civil /Elect. willbe made on the basis of selection
by the Degartmental promotionrcdﬁmittee from amonést
A} _, Jre. Engi."neers: including t:hosé working as AES on adhg
‘b‘asis, wholtave qualifisd in the said examinat:{on and

‘have rendered not less than eight years service inth



grade on regular basis. The actual promotion of J.E.
(Civil) to A.E. {Uivil) on the basis of til s exaﬁihation
and D?é will hoeever béSubjéct.to the deciéion'inthe '

relevant writ'petitions pend ing in-the‘varigué High Courts

b4

6; -The nfficials who are eligible in éccordance with

the conditions of eligibility prescribed in the above

paras and who desire to appear at- the examination should -
submit their applications (in duplicate) in the prescnibed
foré»attached, through proﬁer chalnnel§; aé to reach }-
the oifice bf the Superintending Engineer I & T Civil -
Gircle ,vivekanand Puri Niralanagar, Lucknow not later
than 7.8.81 No application after that date may be
entertained. : SR » B

7. ‘the foicial who intend~fo?answer any paper (s

in Hindi should specifically indicate in the applicétion

form. Otherwise it would be presumed that they desire

to answer in English.
| . All the above addressees requested to‘give a wide
publicity toth is circular and obtain-applicatioss frof
phe eligible & willing candidates by taking personal
interest and arrange to forward to this office by 7.8.81 °
pPositively.. - - _ o ~
A.-few copies of application forms are enclosed hefe:

withe 1 the number of copies run.short. these may be got

typed ﬂn‘ﬁleir_ofiice.f

Enéls‘ 1.J8ylabu§- ,
- 2. Application Forms  los. Sd/- lll@Qiblé
~ ( U.N.Srivastava)
) ‘Superintending Engineer.
Copy forwarded tok
;. All AEES/AEGﬂ?
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1, Ramesh Totlani, thedsponent above named
do hereby verify that the contents;of-péras 1 to 3
of this affidavit are true tomy on_m k'n.owledge,' No
part of this affidavit is false and nothing material

has been concealed.So felp me God.

| ~ DEPONBNT. |
e ¥ ‘ : - ( ﬂ ‘ f(""o 7— LA '\jl_) .

I identify the deponent avove ngmed whg

has signed this affidavit before me.

_Advocate.

Solemnly affirmed before me or~ 2/(: .?.';/M

"

'at.ﬁ?zé?éié%t e deponent Ramesh Totlami,

who is ’ideg‘gi fied by Sri . lexk
AANI oM L -
ri el Advocate, High Court -
" Lucknow,Bench, Lucknow. " {;

iihave satisfied myself by examining the
deponent that he has understood the contents
of this affidavit whichthavebsen read over

and explained by me.

Tz H ATDT
OTAH COMMTSS(ONER
High Court Al\ahahad,
Lucknow Pench

NO?Z////J_— ’x
Datc;.;,g.z-.[.s ? jf—imw\

I .
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Lo L TURE AT_.ALL
( I * N THE Holl'BLE HIGH COURT OF JUDJ‘CA
| | o

" LUCKNOW BENCH, Lucm\m.

19 81.

CIVIL MISC APPLJCAT N. NO. WOF
RE. ]
S 63'1981.

- MRIT PETLTION. Noa-~--- : "‘ ,,,,,,,

AD,

4. Sri U.K.Chakraborty, sob of Sri H.C.
Chakraborty, resident of C=742, Sgctor—C

Mahanagar, Lucknow.

2. Ramesh Tollani son of Sri A.A.Taklanl -

2&, Nazar?Bagh, LuCknow.

I
~

3. Rav1ndra Babuta, son of Late Sri Lal Chand,
| Babuta, 31dent of Shrl leeuan, Ram Nagar,
Alambagh Lucknow.
Le Ajit Slngh, son of Sardar Pratap Singh, 332-B
Pratap Bhawan, Moti Nagar, Lucknows.
......;.?etitioners..
- Versus
1. ‘Union of India, through the Secretary,
1nlstry of bommunlcation, Post & Telegraph
New Delhl. -
N2 Dlrector Seneral Post & 1elegraph Dak Tar
' Bhawan, Par;;ament Street, New Delhi.
v 3. ,Chief Enginéer, Post & Telegraph, Dak Tar
Bhawam, Parliament Street, New Delhi.

e Superintending Engineer, Post & Te legraph

Civil Cirele, Lucknow—zzéoov

- | o R partieg,
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For tne facts and reasons mentisned in the

wbit petitlnn and the affidavit it lS prayed that

-~ the operatlan of the orders contalnwd in letter No.

2 (16)/SEPT 1Ko /2799dated July 2k, 1981 may be stayed
tlll tha dlqposal of the writ petition and in the 1
mean tlme the petitioners may be cons idered for
promotion to the post of A351stant Enginser by the
Departmental Fromotien Comnittee w1thout thair hav1ng
appeared at the wrltten ‘test Whlch is to be held on
23rd and 24 th October, 1981 or on Such other dates

towhlch it may be adgourne%fgzlggiziiz:i;/JQZUV\

Lucknow,Dated. : - (P.,JHATHUR
. ' Advocate.
Sept.Qﬂ”,1981. uOUNSmL roR 1HE PLTL [INNERS «




In the Hon'ble High Court of JGdicature

(Lucknow Bench), Lucknow.

© ——r g g g

P ™ L
BL‘x

o

: ‘."i‘,:; s 95 m ‘

L e T
e lauir 2

EEN

Urit Petition No.4748 of 1981

T.K., Chakratarty and others ..retitioners
Vergug

- Union of Indis and others ..Oppasite-parfies‘

SUPPLEMENTARY ~AFTFTDA

T

1, Ravindra Babuta aged about 28 years,
son of late Shri Lal Chand Babuta resident of Shri
Niketan, Ram Nagar, Alambagh, Lucknow do herehy

solembly state on oath as unders- '

Lo That the deponent ig petitioner No.23 and.
is well a%guainted with the facts of the case as
deposed to hereﬁnder.v This Supplemenﬁary affidavit
is being filed within the time allowed by the hon'ble

court,

2e fnat the petiticner¢had represented ageinst
[}




Fail

Qe "~

-2u

the holding of the examination for promotion to the

_-post of Assistent Engineers, as they were entitled

Ito be exempted from appearing in the said examinations.
The petitioners had canvasced thelr plea for exemption
tarough their Assoctation st All India leval. The

A11 India Junior Bngineer’Ss. Agsociation ( P & T Civil)

in its representation dated 26th Octcber 1981 had catagos

rically stated in its paragraph 4, that the members

of the association represented individuelly as well

2gs through the Associstion claiming exemption from
appearing in the departmental examination, those who
were recruited prior to the framing of the recruitment

Rules (Sept, 1976). A true copy of the representation

is Annexure-6.

3 ‘That the said representations have
repeétedly been made since 1978 by the sevefal'memb@n%
but the government‘of India has nelther replied to

the representations of the association, nor of those

of the members sent earlier.

4. ‘ That the petitioners shall suffer an 0
be

irreparable loss and injury and their senicrity would

prejudicially affected if the recrultment to Class 1I
Tngineer (Post and Telegraph Civil) are not stayed till
the disposal of the Virit petition.

6L¢m3w~6¥“ff“

Lucknow, dateds o Ueponent
November 4,1931.
Verification

i, the above named deponent do herehy verif}%

E
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Guse?

-3m

oo by

that the contents of paragraphs 1 to 4 are true to

my perscnal knowledge,

that no vart of it is false and

een concealed, 0 help

that nothing meterial has b

me Godi

Lucknow, dated:

November 4,1981.

&(N,)v- W

ueponent

I identify the deponent who has si

|

Lucknow, dateds

November 4,1981.

Solemnly affi

gﬂed before ne.

ﬂLﬁxk,a»«ﬁ
{Asharfi L.al)
Cl@rk\cf spi PN, L.athur,sdvocats

rmed before me on 4.11.1881

deponent

at \>' U@ Mu/yom. by url

Navindra Babuta, the

who is identified by Sri Ashaerfl Lal, Clerk of

Lathur, Advocata, High Court, Allshabad.

I have satisfied myself by examining the

depcnent

that he und@rstands the contents of this affidevit

which has been reasd out and explained by ne.

u]wlf)\

P.D. YADAY Aty

OATH GOM MISSIONEM

High Court, Allahzbag.
Eacknow Banc};\,

Ne... ...., (o). ..., VA7
. Oam._.m """‘l"lm ,




T HOV'ELR HIGH COURT OF ALLAFABAD, U
: | LUCKIOW JUDICATURE .

WRIT PETITICH NO. " OF 1981
A - ® : ' '
_ ¥ 1 Sri T.K.Chakraborty & Others. ees Petitioners.
Versus
tx‘ ; Union of India;and otﬁers. ' | ¢+« Opposite parties.
) o ANEXURE NO.6

i ALL INDIA JUNIOR ENGINEERS ASSOCIATION (P&T CIVIL)

“General Secretary. A.R.Seshadri % the S.8.¥W.(Civil)P&T
/ . ATJEA/GS/81448 - 15, Narasinagapuram strect
2 Dated 26th October!'s! ' Madras - 600 002 :
Sir, ’

Subgect Promotion of J.E. (ClVll) to the cadre
of A.E. (ClVll)

, 'r | } Hope you aré_aﬁare that the P&T Civil Wing was
§§§§ﬁ§§§§§§\ ‘bifurcated from CPWD in the year 1963 and as on date the
\O\\ expansion is very vast. From the beginning we are following
\ only the C.P.W.D.Pattern éither for works or for the
administration. As per the then C.P.VW.D. procedure the
piomdtion for the cadre of Assistant Engineer was 50% by
‘direct recruit through U.P.S.C. and the balance 50% by
séniority—cum—fitness. OutsDepartmeht was also following
the same procedure but.the promotions were made only on
adhoc basgis since 1969.
| The recruitment rules were framed for the P&I Civil
Wing by September 76 and as per that for the 50% quota
against the promotion a qualifylng exam has been introduced.
As per that all those who have completed five years of '
gervice as Junior Bngineer are eligible to appear for the

CONtRe e oo o2
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- exam and those -who have passed the exam will. be considered
"for the promotlon after completion of elght years of service.

. The then Government to. support a.group of officials (all
those . Bulldlng Overseers merged with Civil Wing for which
we have opposed and a writ is still pending in the High Court
of Madras) have conducted an oral.examination by January '78
stating that it was one time relaxation and asked only those
:}‘ J;E;'s who have completed eight years of serVice'and>the adhoc
AE.'s to appear for the oral exam and .declared that all those
- who have appeared have passed the exam. Most of them were
‘f\ ' promoted on'regular basis and the balance of about eighty
 five officials are now officiating as A.E.'s and they are now
»ﬂ) exempted from appearing this qualifying.exam. Now there are
| ~about hundred officials (out of which about sizty five are
officiating) who were eligible for the last oral exam but not
'alléwed to appear are now asked to appear this time after
completion of about ten years service alongwith their juniors
‘who have completed five years of service as no exam has been
{conducted in the middle.

‘ Immediately when the Department has announced the dates
£  for the qualifying exam as 25rd end 24th October '81 we made
several representations through Association and also at
individual levels stating that all those who recruited prior
to framing of the recruitment rules (Sept!'76) or atleast those
who were eligible to apvear Tor the last axam conducted‘by
January '78 but not considered should be exempted from appearing
the exam (23rd end 24th October '81) but the same has not been
considered by the Department. Hence we find with no other
alternative other than approaching the Court of law for the
Justice and vwhen the hearing was in progress in the High Court
of Jaipur the Department has not even postponed the exam. Due
to the above reasons the candidates at various circles abstained
from the exans.

| We are requesting the Department for the past several
years to stop the direct recruit of Cl.II which is not in vogue
in any other arms of P&T and even the CPWD have stopped in
long back and we are requesting that the same CP¥WD pattern
‘which is now in existance should be continued in Civil Wing also.
contdw....B
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4s por the present CPWD Pattern/instes

ey G/
o /&0

4 of 50% /for ‘the
direct recruit through Qutsidé 50% by competitive exam post of
ive years of service and the balance AJE'S/

for those completed f
50% by seniority-cum=-fitness after completion of eight years

of service. No gualifying exam is nec

fication itself to becomd as J.B. dise
tive exam will eneuurage the graduates %o

s they have already lost the

eggary as minimunm guali-
Diplomea in Engineering.
Gonduoting a competi

stick on in the Department a

benefits given before the last pay oommission.

Hence out following demands may be considered sympabheti-
cally both for the interest of the Department and as well for The

staff immediatelyi-

1) To promote on regular basis all those who were eligible }
' %o appear for the last oral exam(including those f
. officiating on adhoc basis)
ii) To stop the Direct recruit of Cl.II
iii) Scrap the qualifying examination.
iv) 50% of promotion by competitive examination.
v) 50% of promotion on Seniority-cum~fitness.

It is requested that a meeting by the middle of November
'81 may be granted to discuss the sbove igsues and our genuine
demands may be settled immediately. |

Thanking you,

i

Yours faithfully,

To . o

Shﬁi»C.M.Stephén, - | 84/~ A.R. SESHADRT
‘Hon'ble Minister for General Secretary.
Communications, .- |

Govt. of India,
New Delhi-=110 001

Copy tos~ L ‘

1. Sri S.K.Ghose, D.G. P&T New Delhi.

2. Shri N.C.Talukdar, Member (4) P&T Board, New Delhi.
3. Shri A.P.Paracer, C.E.(Civilg P&T New Delhi.

4. Shri N.S.Chakravarthy, C.B.(Civil)Calcutt
5, Shrl S;‘.B-.‘Ban‘bwal C;E_.(’Civil) Bbmbay. e
6. Shri B.D.Jung ADG{CWG) New Delhi.

Te All S.E's and S.8.¥W's

8. 411 Circle Secyd, CHQ Office bearers

@QJ\”?\'— W o

m\%{

P. I TADAV Aav.
OATH COMMISSIONER,
High Court, Allzhnbad.
Lt chnow Runcl.

ﬁow.”“mC%é;leﬁAa
o V“/ /f WJ



In theé Hon'blﬁ iigh Court oi Judicature at Allahabad,

f. , _ Luquov ﬁench Lucknow .

'“Q 16

Civil Y¢sc. An. o, (w) of la83.

In re

weit Petition Fo. 4746 of 1981.

T.K. Chakraborty and others. .ee .. Petitioners.
{. . ‘ ViEARSUS
Unioy of India and others. e .« Opposite~Forties.

Aﬁplic tion for Condonstion of Deley in
. filing Courter-Affidsvit.

~ _ '
The applicant-opposite-parties most respectfully

submit as under -

Y\ V .
7> 1. That after service of notices of the writ petition,
the applicants took steps for preparation and filing

k)

of the,counter-affidavit.

= «.4: '
3 ' 2. That counter-affidavit could not be prepared in time
- and filing of the same is necessary in the interest
of justice.
BiQ{ wherefore it is most respectfully prrnyed thet

the c¢elay, if any, in 2% flllnﬁ the couate;—affié:vit

3,

may kindly be condored snd the counter~sffid~vit which

s being filed herewith be accepted.

i

Lucknow dated (U.K. DHACH)
‘ of\.a UH U

Adcivionsl otonding Lounsel

o « Central Government

| 7 rua i s .

) ' eb (v fy‘j& H 1983 + {#l foi Upmodi Ut«"}:}"‘:’l“ ..} b

; | | / ; péﬁi

‘ . ¢ [,} /e
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In the Hon'ble High Court of Judicature at Allahabad,

e
" Lucknow Bench, Lucknow.
- Counter Affidavit -
~ in re:
, Writ Petition No. 4748 of 1981,
e T.K. Chakraborty and others .sceececeecces Petikioners

Vse

Union of India and others .............Oppo. ‘Parties.

nem—————

COUNTER AFFIDAVIT ON BEHALF OF OPPOSITE PARTIES

NOe Sessvsscscce - |
I, B.D. Jung, agéd about 52 years;-son of
" (Late) Shri Diwan Chand Ahuja resident of C.383,.
Sarasvati Vihar-Delhi34 do hereby solemnly affirm
, and state on oath as underi- | _
1. - That the deponent is Assistant DirectorﬂGnneral(CW)_ 4
S <4 the office of the Director General P&T and is well

conversant with the facts deposed to hereunder.

24 That'in reply to para 1 of the writ petition
e it is submltted that the procedure adOpted is in accordance
‘ with law and rules.,
e  3a That in reply to para 2 of the writ petition

it is submitted that the petitioners were appointed under
the P&T CivilvEngineering Wing (Subordinate Services) /
| Rectt. Rule, 1970, which were‘applicable to them at the ///
 time of appointment. A true copy of the same 1is filed ;
herewith as Annexure No.A~1 to this counter aff1dav1t.
4,  That the contents of para 3 of the writ Petition

are not denied.




- N INAC
. : o __ B : F - | /ﬂ
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v : : 5.1, : Thaf in'reply:to para 4 and para 5 of the writ
' petition it is submitted that the contents.of the same are
not'éorrect as stated by the petitioners that there Wére no
rules of Recruitment applicable to them. As stated in reply
to para 2 of the writ petition above, the P&T Civil Engg.
Wing (Subordinate Services) Reéfuitment Rules 1970 were |
t}” applicable to them. For promotion to Gazetted rank in the
P&T Civil, it was on 9.9.76 that thélrules'were;notified. |
;‘if o Prior to the promulgation of,fheéé;rules, and in their
-absence, promotion to the gazetted grade of Assistant Engineer
(f\4;\ | was made on ad=hoc basis, by following the}principle of
seniority-cum-fitness. "These recruitmént rules promulgated
o on 9.9.76 apbliedvto various grades of the Civil Wing, i.e.
| | Asstt. Engineers,'Ei?CutiVe.Engineefs, Superintending Engineers
etc., and were differentvfrom the'Recruitmént Ruleg which
applied to the Section‘dfficers (1ater on re—designaﬁed as
Junior Engineers)’ﬁhidh had been.notified.earlier in 1970,
o "~ and to which cadre the petitioners belong.
502 That the history of the case is narrated herein
for the proper appreciatibn-of the'facté. The recruitmént
rulesifor gazetted po%ts, promulgated on 9.9.76 provide for
\Xw promdtion tb the grade of Assistant Engineer by selection
through a Departmental Promotion Committee from amongst those,
. dunior Engineers who have qualified in a departmental Exami~
-‘nation and héve rendered not less tﬁaﬁ 8 years service in the.
grade after app01ntment thereto on a regular basis. It is
in pursuance of this prov151on that the Department ahnounced

; a Departmental qualifying Examlnation to be held on 23rd
and 24th October, 1981, The petitioners if eliglble, could

I;r promotion to the grade of Assiﬂtant Engineers b

,%sﬁental Promotion Commlttee

ya Departe
It is submitted that updep these

"" ‘o oj/c-
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Recruitment Rules of September, 1976, an éxamination -

-~ 5 -

could not be held as it was then dlecided in cansultation
with ‘the Department of Personnel and Union Public Service
Commission, that as a one time relaxatien,,the wfitten |
test may be substituted by an oral test. The Department
made this departure from the Recruitment Rules in its
anxiety to regularise a large nnmber of‘Hunior Engineers,_“\\
who had then been working on aggég basis for a number of
“ﬁ% _ years prior to the coming into force of the Recruitment
Rules in 1976. It may be stated that in this oral test,
T - which was conducted by committee consisting of local officer:
all the candidates who had appeared in the teSt, were“
declated to have padéed. The Departmental Promotion Commi-
ttee comprlslng of higher offlcers in the P&T Department the:
.cons1dered these officials, who had qualified in the oral
test, and selected on the basis of merit as reflected in
the Confidential Records, approximately 243 officials for |
/ promotion to the grade of Asstt.Engineer. There were about
| 75 officials, who had qualified in the oral test, but were
vé," " not selected by the Departmental Promotion Committee. When
a departmental gnalifying examination was announced in- 1978,
GBQ»- ' these 74 officials who had hot been selected by the Depart-
t mental Promotion Conmittee held earlier, claimed that they
- may be considered forpromotion-by the Departmental Promotion
Commlttee but should not be subjected to another departmen-
tal test, as they had earlier quallfled in the qualifying
Departmental Examination (which was held on oral basis).
' They fiied writ petitions in various High Courts. Since

there was merit invtheir contention, the Department

\ accepted that they should be treated as qualifled officials

n
&
e 3
2 \
3 }
.
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for consideration for promotion by the subsequent Depart-
mental Promotion Committee and need not be asked to appear
~in the Departmental qualifying Examination. Necessary
instructions were issued on 348479 {Annexure 3’to the writ
petition). | |
53 That-thevpresent'qualifjing depa?tmentallexamination
~ announced to be held on 23/24th October, 1981, was meant for
those who have not yetvqualified In the Departmental Exami-
f(f’ nation. Since the R cruitment Rules provide for considerlng
| only those Junlor Englneers who have qualified in the Depart—
At | mental Examlnatlon,_for promotion to the grade of Asstt.
| Engineer, the Department is under obligation to hold the
examinationwbefore haking selections'for promotioms. It is
upto the officiais\to avail of the chance of promotion. This
examination in no way acts to the detriment'oi their position
as Junior Engineers, which they are at present holding. |
5;4.‘A That the betitioners or any‘other officials cannot
claim that the examination should be held on oral basis. As
explained'earlier,'the department did act to substitute it
'WQ\A by oral test, as a one time relaxation, under the Recruitment
| Rules, owing to administrative exigencies. The petitioners
JO - or any other officials_cannot lay claim on the deépartment
to invoke the relaxation clause and hold the oral test for
4wr1tten quallfying examlnatlon, as provided in the Recruitment
Rules, at the behest of intending candldates. The- Department
is to follow the procedure as prescribed in the Recruitment
Rules, if'the departure once made by way of substituting the

! . .
writtenh by an oral test is not to be perpetuated. It is for

Z g, the department to consider and examine whether there is any

o7 00 UL, : L . .

7 hppoinied by '.'\:Q“\ need for relaxation in the Recruitment. Rules, In fact it
Nlﬂlﬂl@mm '

would be floutlng the spirit of the Recrultment Rules if the
department were to invoke the relaxation clause in the '

Recruitment Rules and apply it every time in a similar way.

\ - “ : | 00005//_
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/s ~ That would imply an amendment of the existing Recruitment
Rules, ‘
5.5. . . That the proposed departmental qualifying exami-

nation is open'to all the eligible candidates. If those
cfficials'wno.had earlier qualified in the oral test in
. .December§{1977 but were not selected by the Departmental
) | Promoticn Commitfee,'were forced.to appear in the proposed
examination, it wouldmbe unjust to them. They had pointed .
><?~ | out this in the writ petition. They had filed Writ petition
in various High Courts and department conceded their point
};§A ‘ ~ of view. There is no discrimination and the petitioners
havelno‘claim to be considered similarly,'as same'circumsfan;
ces do not exist in their case.
6. That in reply to para 6 of ‘the writ petition it
is Submitted‘that the rules notified/on 9.9.76 from 21.2.76
and Exp&anatory Memo describing the circumstances for

retrospective application has no relevance with the cadre of

[ﬁ Junicr Engineer to which the petitioners belong; Thefpropof
sed examination and selection to the grade of Asstt.Engineer
w&\ is being made under fhe\provisions of the Recruitment Rules
\ as_they exist ncw, The petitioners are Junior Engineers
*7( and they have_nothing in common with the direct_recruit

Assistant Engineers who were recruited in the Engineering
Service Examinatién held by the Union Public Service
Commission in 1976, Reference to the Explanatory Memo is

not relevant in the case of the petitioners,

"7.  That in reply to paras 7 and 8 of the writ petition
‘jff%§§§?§3ﬁ§&$ it is submitted that the contents thereof need no reply as
if;nﬁf‘d b;—\"\%ﬁ‘ only a reference to the Recruitment Rules have been made
&ﬁ';?w . J)ﬁ/‘} therein. The wecruitment rules can be placed before the
‘;lgih £ - G o/ court for its appreciation. |
e @mae Ceus ‘:;f -

8. That in reply to para 9 of the writ.petition it is

submitted that‘eight years of service is only one of the
ceedB/=
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. o Y
conditions of eligibility for consideration for promotion.
The recruitment rules also provide that the official should
gave qualified in the Departmental Exaﬁinétion, before he
can ‘be considered eligible for promotion. |
9.  That in reply to para 10 of the writ petition it is
submitted that the contents of the s ame are not additted, as
stated. It is submitted that the rules promulgated in
September, 1976 apply to gazetted officers. The Explabhatory

‘Memo. refer to the Asstt., Executive Engineer and Assistant

Engineers who were recruited directrly through Union Public
Service Commission. The petitioners were fecruited as Junior‘
Engineers. They are governed by.the#?xisting provisidns of tk
Rules 6f Recfuitmept for promotion t;'the gréde of Assistant
Engineers whenthey fulfil the qualification laid therein i.e.
they qualify in the departmental test and have rendered 8
years service. | |

10. ' That in reply to para 11 of the writ petition it is

submitted that the contention made therein is not clear,

- It isy however, submitted that Rules. of 1976 are prospective

excépt as provided therein. The rulesvrelate Gazetted
Officers., The petitioners were non-gazetted Junior Engineers

pfior to 1976”and were governed by\Rules'ef relating to Junio:

Engineer's promulgated in 1970.

11, That in reply to para 12 of the writ petition it is
submitted that it is correct to the extent that the written

departmental qualifying examination was substituted by an
oral test for one time only. The Ist para of the order dated
7.1.78, which is annexure 2 to the writ petition, makes it

abundantly clear.

!

ceedl/=
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12, That in weply to para 13 of the writ petitions

-7 - ~

it has already been stated that all those who appeared

|
in the oral test were declared to be successful.,

13. That in reply to para 14 of the writ petifon

it is submitted that the contents of the same are not

‘correct and it is submitted that only those Junior Engi-

neers who fulfilled the condition of 8 years service,
including those officiating as Assistaht Engineer on
ad-hoc basis, were to be examined by thé Board for oral
test. Kindly refer to para 5 of the orders dated 7.1.78
(Annexure 2 té the writ petition).

14, That in reply to para 15 of the wrlt petltlon

it is submitted that the contents of the same are not

"denied. It is further submitted that the c1rcumstances

leading to the issue of orders dated 3.8.79 have been
explalned earlier and are indicated 'in the order 1tself
which is annexure 3 to the writ petltlon.' *

15. That in reply to para 16 of the writ petitibn
it is submitted that in view of what has been stated in
preceding paragraph no further reply is needed,

16. That in reply to para 17 of the writ petition

it is submitted that there is no discrimination against

any category of officials, The petitioners are Junior
Engineers. As per the'Recruitment rules they have to
qualify in the written test for being considered for

promotion. This applies to all the Junior Engineers and
[

no discrimination is made in favour of against any

category of officia1s.

17. That in reply to para 18 of the writ petltlon
it is submitted that the circumstances in which written
test was substitiited by an oral’test, as a one time

relaxation under the provisidn of the Recruitment Rules

...;..8/-
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/\v | hés_already béen explained in éommentsvgiven_in reply to
' para 5 of the writ petition in para 5.2 of this counter
affidavit. The petitioners have no claim to compal the
department to invdke‘the rélaxafidn clause of the Recruitment
Rules every time to safisfy the demand of certain officials.'
It is for the Government to consider the totality of circums—
. : tances and in§oké relaxation alause only in rare caées, when
| eXeeptionél circumstances exist. In hdlding the written.
N départmentalvexamination»the department is uniformly
\11 : applying the provisiogs of the Recruitment Rules and there
is no discrimination,'as alleged bj the petitioners.
" - 18. : vThaf in reply to para 19 of the writ petition
} it is submitted that prior to’the enforcement of Recruitment
-Rules, the officials were promoted on purely adhoc basis.
‘Wheh the rules were promulgated in 1976, the provisions
of these rules had to be followed for regular promotién.
19. That in reply to para 20 of the writ petition it
{m : _is submitted that in view of statements made in earlier
N . paragraphs no further reply.is necessary.
20,  That in reply to para 21 of the writ petition
~ it is submitted that the contents of the same are not.

o admitted.
.‘ 21 ] | |

it is submitted that there is no discrimination or unequal

That in reply to para 22 of the writ petition

treatment. Different classes of officials have not been ,
created., A1l those who qualify in the departmental examina~
| tion(including those who had already qualified earller in
ﬁﬁ%ﬁﬁffﬁffﬁa\ ~ the oral test) would be considered to

WU LV N
S5 DA
36 £ - ™ \\‘
7. f" @wmnwé by LR

; 1 Promotic - (
S0 paniwen@oys vl the exemination g5 o 11 v o mmittee. Since
'._"f" w He. L ol dua ify_]_ng in ' _

5 Ay 7 1 ) ' hature, the
, nxgﬁjgaan\t A the eXamination . ‘ marks attained

PRt At , would not ¢q
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/N 22, That in reply to para 23 and 24 of the writ
| petition it is submitted that in view of what has been
stated in earlier paragraphs, no further reply is nece-
ssary and thefe was no denial of opportunities to the_
petitioner's as alleged. The case referred to here ‘
appears to refer to the action taken in pursuance of the
o decision of the Delhi High Court. A Scheduled Caste
official who was sepior to others, but had not pﬁt in

8 years of approved service in 1977, was not allowed to

o~
)

appear in the oral test whereas his juhiors were duly
.}\" | ~allowed and some of them were selected by the Departmental
Promotion Committee in the year 1978. The Delhi High
Court held that this official should have been allowed to
appeaf alongwith others in the oral test conducted in the
year 1978 and'considered.for selection., Action is being
taken in pursuance of that judgemenf. This has no dlrect

or indirect relevance to the case of the petitioners nor

fﬁi is the petitioners placed in similar circumstance,
23.\ That in reply to para 25 of the writ petition
l\ it is submitted that it is none of the fault of the
o department if the petitioner had not applied for the
‘m}, departmental examination. 'Nobody~prevented them from

applying for the exXamination., The remedy, in this account
cannot be obtained by requesting for exemption from
appearing in the examination, | -~
24, | That in reply to para 26 of the writ petition

it is submitted that the contents of thessame are not

denied.,

Addifional-Paragraphs =

hgéh‘gs., - That i% is submitted that no one has been exempted

j ﬁ;om the proposed written test. Those who have already

‘Jﬁallfled for the purposes of the examlnatlon cannot be

g asked to appear again.

0..001_0/-
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/ 26. That it is submitted that explanatory note

to the Schedule to Recruitment Rules does not apply to

Junior Engineérs. The petitioners are still Junior

Engineers and are yetyto be promoted to the grade of

Assistant Engineer, |
27 That fetrospective effect is not being given
to the 1976 Recruitment Rules in so far as the proposed

promotion to the érade of Asstt.Engineers is concerned.

28. That in the matter of promotion in the grade
of Asstt.Engineers, the Recruitment Rules are.strlctly
being‘followed; No one is being forced.fo appear in the
test but it is submitted that only those persons who

qualify in the written test will be eligible to appear

in the examination.
That there is no illegality in the proposed

29.
action for holding the examination which is being held

in accordance with the existing rules. The writ petition

is without substance and is liable to be dismissed with

costse

Dated$ New Delhi .the,
[7.w » 1982,

VERIFICATION

I, the deponent above named do hereby verify

at the contents of -paras 1 to 28 of this affidavit

U‘b'u

§ ot ieiTyFtes
] & = :~ i d
o TR gre true to my own knowledge, those of paragraphs 1 to 28
N C g T o
g : ol > kﬁare true to my belief on the bas1s of information
3 bR A ) )
g ‘“SA&?Q? Zderived from persual of office records and those of paras
: s :
é,‘ ?:'{:-;?Djiéb -129 are believed to be true on legal advice. No part of
I - "g R ég%:it is false and nothing material has been concealed.
PO F ozt PidnS - -
H . i ‘ngg S0 help me God.

N . J;

§3§§>ﬁ

~ . o

) - Datgd New. Delhi., ‘the
i«% .y, 1982, ‘
e
& .

y
ﬁ; ‘
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- ANNEXURE No. A-1,
Mgﬁ %{

| _
f/ - 'TO BE PUBLISHED IN PART-II SECTION 3(1) OF THE
S oo _GAZETTE OF.JINDIA .. — ‘

No.4-19/69-STB-ITI. -  New Delhi, the 16th Nav., 1970,
Government of India - - L
Deptt, of Communication
( P&T BOARD) . .. .

- NOTIFICATION

»gE;R.O...i..., In exercise of the powers conferred by the proviso
to article 309 of the Coné@%;ution,\the President hereby makes the
following rules reguelating the method of recruitment to the subordi-
nate post of Section Officers Civil and Electrical, and Section
Offiepr- Selection Grade, in the Civil Engineering Wing of the
PoS?s;& Telegraphs Deptt., Ministry of Communications, namely:-

Te (Short Title and Commenceméntz-

€

A1) These Rules may be called tpéﬁPosts and Telegraphs Civil
Engineering Wing (Subordinate Services) Recruitment Rules, 1970,

(2)  They shall come into force on the date of their publica-
tion in the official Gazette. ' \

2 Application - -

These rules sha11 app1y_for‘reCrhitment to the posts as
-speci.fied in Column 1 of the Schdeule annexed hereto. - )

3. Number, CléSSificétionlaﬁd Scale bf'Pay+! ' .

/' The number of Posts, their classification and the scales of pay
attached thereto shall be as gpecified in Column 2 to 4\of the said
Schedule. ‘ L o AT

b, Method of recruitment, age limit, period of probation
<4 abd gualificationss:= S

The metjod of recruitment - to’ the éaid-posﬁs,l{ge 1imit;'
qualifications, probation period, and other matters . connected therewith
shﬁ}l be as ppecified in column 5 to 13 of the Schedule aforesaids—

Provided that the upper age limit prescribed for direct
recruitment may be relaxed in the case of canddiates belongging
to the Scheduled Castes, Scheduled Tribes and other special
categories of persons ina ccordance with the orders issued from
time to time by .the Central Government. '

5. Disqualifications:- No person,

{a) Who has entered into or contracted a marriage with a person
having a spouse living or

(b) Who, having a spouse living, has entered into or contracted

& marraige with any person, shall be eligible for appointment
to service: :

Conteeces




*D8L/08L°SY I® *opead

8peJdd 8U3} UT UOTI3109T9¢
a1qeoTTdde 20N aTgeoTTdde sasod qusuewaad JI80TIIO

30N UOT309T9S-UON G8=GL=Gg ¢ * sy = Op=- 83U} JO %0O| UO0T3038g °g

*UBWLTNIOSI JIOF L

. TOTIBASPTSUOD - - - S o . e e e e

J0F 9TqTITT® =q

© PINOOD SUOT3IEO , , _ v

-TITTenb Iay8Ty , LT e
Sutssassod : R -
sajepTpued ¢ 930N T

1 UBWUIBAOY
Teaqjus) ayyr 4£Aq .
pazpusoepaa uoTaing - , Lo .
-TasuT ue woay ‘aq *(2Te0s ayy ur
Aew ssed Yl Se A . -/0f72*SYy 3e jJe3ls
BuTtaoauTIUg*109TH ST " TTTM saosutduyg TeTJI93 S TUTN=~UON
TIATD UT UOT3BOTT S : 23enpean) ‘porjyozen~-uoN .
-TTenb jusTeaTnba 5 mdQMOHHDQm 08¢=G L—-dd ‘ITII-Sseld 20TAISS I30TIIO0

$3T J0 ewoTdTa saeeh gz - | Poz | 062+01-08L°SY Teqaus) Telsusy Oh¢ = UuOT309g *}

.mPHSMOm& : . R N - 5 ) g
LA08JTP °*S3TnJoad. A . asod - . : :
&ow paarnbsa 1098aTp UCT109Tag. : _ :
SUoT3BOTITIEND JI0F =Uou JI0 3soy = L S s T S .
J8yjo-pue - JTUTT UoT1.09T3g - . : N = : o s3asog - _
TeuoTIEONDPY 23y &mﬂpmﬂg, S Keg Mo.ma@owr g GOHPMOﬂ%ﬂmmMHU - JO *ON 3sog yo auwep

H . . .

L o mwmuﬂwmomﬁm me HA>AU - mhmOwao QOHPomm &ow mmﬁzm PQm&PaShomm v

.o . “ . . . . . r

s ﬁ/, | - m A ) a3 d wrm, ;A m&f
¥ ' adv/ ,

.




km / @

In the Hon'ble High Court of Judicqture at Allnhabad
— / ‘ ‘ (Lucknow Bench) Lucknow.

Writ Petition No. 474§ or 108/

. . v. |
T K Chkraborly vol.s

Petitioner

« ' ~Versus

\ o ‘
{
{M/NW @d 6‘ a 'r@d\ﬂn . " Respendents. /

REGISTRAR,

I am sppesaring as the Central Government
. - _ : / _ |
Standing Counsel ;.en behalf of petitioner/Respondent/

- . S
! Opposite Parties. - . _
N | ~ U.K. DHAON -

_ Advocats
Additional Standing Oounsel
‘ | | : Central Government
Dated s+ 222" €5 - Allahabad High court
| : '~ (Lucknow BencH)
Lucknow.




- FORM NO. 8 M;‘_;
Central Administrative Tribunal, Lucknow Eench
2, Rana Pratap Marg Mqtlmahal at Lucknow.

Applicant(s) | Respondent(s)

Vs,
Represented by T Represented by |
AdVOCate Shicsr cmee. .o onseeseses Advocata Shri ...ccccese ceneee
To

cnmesse 58 Cag aeeeleNsLEf B R QiCAREEtRINiDAS f ‘

"""" (1) sesnagrotinprtes - cocteaceee

2Me [l.tc. 00000800000 sae P PR 20800000 ‘eae

Whereas an application filed by the zbove named applicant unce:
Jection 19 of the Administrative Tribun:i Act. 1985, as in the copy znnexed
hereunto has been registered and upcn preliminary hearing the Tritunal has
directed that you should be given an appartunity to shaw cause why the
application should not be admitted. - ' :

notice is heraby given io you to appesr in this Bench of the Tribunsi
in person or through a !ega’ Zractitioner Presentmg Officer in this mattzr at
10,30 a.m. of the.eeei T ree zneeeead@y Ofccilinlons w 199 ... to show
cause, why the a;,pl:catlon should net be admitted. If you fall to appear, the
application will be hearG and decided in your absence.

Given under ray han< end seati of this Tribunal, this the............ dey
Of“"..”’.'_.“_",,, 199. ’ V
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Whereas an application filed by the above named applicant under
Section 19 of the Administrative Tribuns! Act. 1985, as in the copy znnexed
hereunto has been registered and upon preliminary hearing the Tribunal has
directed that you should be given an opportunity to show cause why the
application chould not be admitted,
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GOVERNMENT OF INDIA I

MINISTRY OF COMMUNICATIONS
, DEPARTMENT'OF»PQSTS

7

Dt-_lf'[ Q&

IR Noes 33/90=-CWP

N
.
The Deputy Registrar, . o
Central administrative Tribunal,
Allahabad, Circut Bench,
Gandhi Bhavan, OPPe Residencys

LUCKNOW. |

Sub:~= case of shri T.K.Chakraborty. T, Boe Of

844/1987 (T)«

siz,
I am directed to refer to your letter No.

CAT/LKO/Ju )CBA2194Adta*2&112389‘(éaﬁy enclosed) on the
= -oited above and to say that this office is not

aware of the case of Shri T.K.Chakrabortye

' It is, therefore, - requested to kindly
intimate the full particular of Shri T.K.Chakraborty.

Enclsas above

yoursfaithfully,

y | _
/) | | (R.Qégf%//?ﬁ

AsstteAccounts Officer (CWP)
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